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When the matter was called out, none appeared for the 
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E/1352/2012 

appellant.  

2. It is seen from the records that the appellant has not been 

represented on two occasions in the past including on 6th December 

2022, the date, in order dated 13th July 2022, granting last chance for 

entering appearance. 

3. Accordingly, this appeal is dismissed in default for non-

prosecution. 

(Dictated and Pronounced in Open Court) 

 

(AJAY SHARMA)  
Member (Judicial) 

(C J MATHEW)  
Member (Technical) 
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